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PART IV 
Acts of the Gujarat Legislature and Ordinances prornuIgated and 

RegPlatIons made by the Governor. 

(The following Act of the Cfajarat Legislature, having been assented to by 
the President on the I lth October 1963, is hereby published for genera 1 information) 

AKBAR S. SARELA, 
Secret,ary to Government, 

Legal Department. 

QUJARAT ACT NO. XXXVIII OF 1963. 

[ Pii-st publishetl, aftcr having received the assent of tho President iu the 
"Gzlgartrt Gozwr>mtant fizctte'' on the 16th October 1063. 1 

An Act to extend the duration of the Bombay Land Requisition Act, 1948. - 
It is hereby enacted in the ~ourtedth Year of the Republic of .lrldia as 

follows : - 

1. This Act may be called the Bombay Land Requisition (Gujarat Extension short title. 
of Duration) Act, 1963. 

no,,,, 2. In section 3 of the Bombay Land Requisition Act, 1948, ip sub-section (l),Arnmdmeut 
xxx-for the word and figures "December 1963" the word and figures "~ecember'~ ~ t i o "  , 

III of a of B O ~ .  
194s. 1966" sball be substituted. XXXIII of 

- ..-- 1948. 
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Iv-E xtra-61 (Jjnn) - -- 

PRlKIED A T  TItE GOVERNMEW CEMIRAL PRESS, AHMU)AB& 



, Extra No. 21 WISTERED No. 644 

EXTRAORDINARY 
PUBLISHED BY AUTHORITY 

- -- -- 
Vo!. YIIJ MONDAY, OCTOBER 24, 1966,KARTIKA 2, 1888 
-- - - - - - - - 
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PART IV 
Acts of the Gujarat Legislature and Ordinances ptorndgated and 

Regulations made by the Governor. 

Tho following Act of the Gujarnt Jregislature having been assented to by the 
President on $he 14th October 1966 is hereby pliblishcd for general inform B t' ion. 

SUhIANT 11. VIDYAR'rHI, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT Am No. 20 OF 1966 

(First pnblished, aftcr having received the assent of the President in the 
" Gujamt Gwernntent Gizzette" on the 24th October 1966 ). 

An Act to extend the d~iration of the Bombay Land Requisition Act, 1948. 

It is hereby enacted in the Seventeenth Year of the %public of India as follows:- 

1. This Act may be called the Bombay Land Requisition (Gt~jarat Extension short title. 
of Duration) Act, 1966. 

Born. 2, In section 3 of the Rombrty Land Requisition Act, 1948, in sub-section ( I )  Amendment 
far thc ward and figures "December 1906" the word and figuree "December 1970'' $ gtEw 

iws. shall bc substituted. X X X ~  of 
1% 

72 
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PART IV 
Ada of the Gnjaraf hgblature and Odhmca promulgated aad 

Regulationg made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by the 
President on the 24th December 1970 is hereby published for general information. 

K. M. SATWANI, 
Secretary to the Government of Cfujarat. 

Legal Department. 

GUJARAT Am NO. 14 OF 1970. 

(First published, aftm having received the assent of, the President in the 
"Gujarat Government Gazette" on the 31st December 1970.) 

I 

An Act to extend the duration of the Bombay Land Requisition Act. 1948. 

It is hereby enacted in the Twenty-first Year of the Republic of India d 
follows : - 

1. This Act may be called the Bombay Land Requisition (Gujarat Extension tltl,- 
of Duration) Act, 1970. 

BOW 2. In section 3 of the 3ombay Land R,equisition Act, 1948. in subsection (1). ~ m s n k *  
X H -  for the word and figure3 ''Dmmnkr 1970" the word and figures "December 1972"$= " 

,-- mof - lm, shall be substituted. XXxmof 
1048. 
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P A R T  IY 
Acts of the Gujarat Legislature and Ordinances promulgated and 

Regulations made by the Governor. 

The following Act of the Gujarat Legislature having been asse3ted to by the 
Ptesidcnt on [he 16th Decembzr 1972 is hereby published for general infornlatioa 

S. S. SHAH. 
Secretary to the Govcrrlment of Gujarat, 

Legal Department. 

GUJARAT ACT NO, 28 OF 1972. 

(First published after having received the assent of the President in tho 
'Girjurat Governnlenr Gozetfc" on the 20th Deccmbcr 1972.). 

An Act further to extend the duration of 1 1 ~  Bombay Land Requisition Act, 1948. 

It is hereby enacted in the Twenty-third Year of the Republic 01 India as 
follows : - 

I, This Act may be called the Bombay Land Requisition (Gujarat Extensionshwo Utla 
al Duration) Act, 1972. 

ST. 2. In section 3 of the Bombay Land Requisition Act, 1948, in sub-section If), Amendment cf $; for the word and figures "December 1972" the word and figurer "Dean~bcr Ofm'ion 
of Born. 

1974" shall bc substituted. X S X I ~ I  of 
153 1048. 

XV -Extra41 
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PART IV 
Acts of the Gujara t Legislature and Ordinances promulgated and 

Regulations made by the Governor. 

' lhe  followin_c Act of the Ciujarat Legislalure baving bee11 assented to by the 
llresidci~t on the 15th March, 1976 is hereby published for general information. 

S. L. TALATI, 
Secretary to I hc Government of Gujarat, 

1-egal Depart meut. 

GUdARAT ACT NO. 12 OF 1976. 

(First published. after having received the assent of the President in the 
"Grrjrrrrr, C ; o ~ ~ r , r t ~ r i ~ ~ n /  Grrz~ttr" 011 tllc 19th March, 1976). 

A n  .Act further to exte~ld llle tluration of the Bombay Lnnd Requi'silicln Act. 1948, 
;is i l l  force i l l  the State of Gujarat. 

11 is hcreby erlncted it1 fllc Twenty-seventh Year of the Republic of India 
RS ~ I I I I O W S  : - 

1. This Act may be called !bt Rombny ],and Requisition (GujaratShortt,itte. 

Extension of Duration) A c ~ ,  1976. 

2. In section 3 of the Bombay Land Requisition Act. 1948, as in force ip Amendment 
of section 

Ro~n. ,he State of Gujarat, in sub-section (11, for the figures, letters and words "31st 
X S X -  (lay of *cernber 1975" the figurcs, letters and word "31st December, 1977" X X X l l I  of 
1IT nf 1948. 
1948. sllaII h substituted. 



83 .QCJ. GOYT. Ii.JZ., EX., IIBRC'H 19, l!liti/l'H.-\I,C:UX,4 20, 189; [I'ART II' 

Repeal of 3. The Bombay Land Requisition (Gujarat Extension of Duration) Ordinance, Gui. 
Guj. Ord. Ord. 
NO. 11 of 1975 is hereby repealed and the provisions of section 7 of [he Bombay General E,. 
19'16. Clauses Act, 1904 shall apply to such repeal as if that Ordinalice were an ::,;! 

enactmeut. Uom. 
1 of 
1W1. 
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Acts of the Gujarat Legislature and Ordinances promulgated and 
Rcgulotions made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by the 
President 011 the 14th February. 1978 is hereby published for general information, 

S. L. TALATI, 
Secretary to the Government of Gujarat. 

Legal Department. 

GUJARAT ACT NO. 10 OF 1978. 

{First published after having receivcd the assent of the President iil the 
" l i u j ~ ~ f  Government Gnzerte" on the 16th February, 1978). 

An Act further to extend the duration of the Bombay Land 
Requisition Act, 1948. 

Jt is hereby enacted in the Twenty-eighth Year of the Republic of Indis as 
follows : - 

J. This Act may be callct! the Bombay Land Requisition (Gujarat Exte~isiui~ Shortititle, 

of Duration) Act, 1977. 

2. In the Bombay Land Requisition Act, 1948, in section 3, in sub-section ( I ) ,  ~ s z m a t  
fcr the figures, letters and word "31st December, 1977 the figures, letters and of section 

3 of Born. word "31st December 1979" shall be substituted. xxxm of 
29 1948. 

1V-Extrs-10 
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Bspsrl of 3. The Bomby Land Requisition (Gujarat Extension of Duration) Ordinance, c,,.. 
1977 is hereby rep led  and Ulc provisions of section 7 of the Bombay Gcneral $-13 

1071. Claw- Act, 1904 shall apply to such repeal as if that Ordinance were an ,f 1977. 

enactmeat. Born. I 
nf1904. 
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